
BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI  

ORIGINAL APPLICATION NO. 304/2025  

 

IN THE MATTER OF: 

YADRAM 

…APPLICANT  

VERSUS  

STATE OF U.P. & ORS. 

…RESPONDENT(s) 

 

INDEX 

S. NO. PARTICULARS PAGE NO. 

1.  AFFIDAVIT BY DIVISIONAL FOREST OFFICER, 

NOIDA, STATE OF U.P. IN COMPLIANCE OF 

ORDER DATED 03.07.2025 PASSED BY THE 

HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

 

2.  A COPY OF THE COMPLAINT DATED 05.03.2025 IS 

ANNEXED HEREWITH AND MARKED AS 

ANNEXURE-1 

 

3.  A COPY OF THE H2 CASE DATED 05.03.2025 IS 

ANNEXED HEREWITH AND MARKED AS 

ANNEXURE-2 

 

4.  A COPY OF THE WRITTEN STATEMENT DATED 

06.03.2025 IS ANNEXED HEREWITH AND 

MARKED AS ANNEXURE-3 

 

5.  THE COPY OF NOTICE DATED 08.03.2025 IS 

ANNEXED HEREWITH AND MARKED AS 
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ANNEXURE-4 

6.  A COPY OF RECEIPT OF THE PENALTY PAID BY 

THE VIOLATOR IS ANNEXED HEREWITH AND 

MARKED AS ANNEXURE-5 

 

7.  A COPY OF THE REPORT DATED 18.03.2025 IS 

ANNEXED HEREWITH AND MARKED AS 

ANNEXURE-6 

 

8.  A COPY OF LETTER DATED 19.03.2025 IS 

ANNEXED HEREWITH AND MARKED AS 

ANNEXURE-7 

 

 

THROUGH COUNSEL 

 

 

 

BHANWAR PAL SINGH JADON 

 STANDING COUNSEL FOR THE STATE OF U.P. 

bhanwar09jadon@gmail.com | 6375115224 

 

DATE: 09.10.2025 

PLACE: NOIDA 
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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINALAPPLICATION NO. 304/2025 

IN THE MATTER OF: 
YADRAM 

STATE OF U.P. & ORS. 
VERSUS 

AFFIDAVIT BY DIVISIONAL FOREST OFFICER, NOIDA, STATE OF U.P. 

IN COMPLIANCE OF ORDER DATED 03.07.2025 PASsSED BY THE 

HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW 

DELHI 

1, Pobal aged about sg years, S/o Shri Kalawm S ing ei 
posted as Administative ailo hereby solemnly affirm and state as under: 

...APPLICANT 

...RESPONDENT(S) 

1. That I, Pavb SiMeh ttayam fully conversant with the facts of the case and 

am competent and authorized to swear the present Affidavit. 

KONI 

2. That in the prescnt matter, the Applicant has alleged the illegal feling of 12 

wcll-grown mature trees located at khasra no.3/3, Village Haibatpur, Tehsil 

Dadri, District Gautam Budh Nagar. GOV 
EZION 
AepeA)* 

Sranned ith 

nKEN 
Srar 
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3. That the Hon'blc Tribunal vide order datcd 03.07.2025 dirccled thc 

Respondents to file thcir replies. The opcrative part of thc order is as statcd 

below: 

"..4. 04 raises suhstantial issue relating to compliance of 

emvironmental norns. 

S. Issue notice to the respondents for filing their veply by way of 

aflidavit within four weeks.. 

4. That a written complaint dated 05.03.2025 was submitted by Shri Yadram 

Yadav (the Applicant), which was received in the office of the Divisional 

Forest Officer, Gautam Buddh Nagar. The Applicant vide the compliant 

informed the Forest department of the illegal felling of 12 trees. 

A copy of the complaint dated 05.03.2025 is annexed herewith and marked 

as ANNEXURE-1. 

5. That in pursuance to the complaint filed by the Applicant, the Divisional 

Forest Officer, Gautam Buddh Nagar directed the Range Forcst Office, 

Gautam Budh Nagar to conduct a spot inspection and duly prcpare and 

submit a report of the samc. 

Npib 
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A copy of the letter dated 

marked as ANNEXURE-2, 

6. That in compliance of the directions issued by the DFO, the RFO conducted 

a spot inspection dated 05.03.2025 wherein illegal felling of 12 trecs were 

observed. Thereafter, the RFO filed a H2 case no. 77/2024 dated 05.03.2025 

under Section 4 and 10 of the U.P. Tree Protection Act, 1976 against the 

violator, Mr. Suresh for illegal felling of 12 trees having species and no. 

t3 Jamun, 

t 3 Neem, 

+3 Bakain, 

4 2 Shisham and; 

issued by the DFO is annexed herewith and 

t 1 Eucalyptus 

A copy of the H2 case dated 05.03.2025 is annexed herewith and marked as 

ANNEXURE-3. 

7. That the violator, Mr. Suresh, upon the registration of the case, furnished a 

written statement dated 06.03.2025 admitting his offence of illegal felling of 

12 trees and agrccd to deposit the prescribed penalty Rs. 52,000/-. 

(K.P. Yatav) Reg. NgS 
INO 

2
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A copy of the written statement datcd 06.03.2025 is annexed herewith and 

marked as ANNEXURE-4, 

8. That accordingly, a notice dated 08.03.2025 was issued to the accused, Shri 

Surcsh, son of Shri Jaggu, directing him to deposit the penalty amount of Rs. 

S2,000/- for the illegal felling of 12 trees by 11.03.2025. 

The copy of noticc datcd 08.03.2025 is annexed herewith and marked as 

ANNEXURE-5. 

9. That in compliance of the aforementioned notice, the violator, Shri Suresh, 

son of Shri Jaggu, deposited the compensation amount of Rs. 52,000/- vide 

Challan E-3 No. 2725/001 dated 10.03.2025 in the office of the Range 

Forest Officer, Dadri. 

A copy of reccipt of the penalty paid by the violator is annexed herewith and 

marked as ANNEXURE-6. 

J0.That the report dated 18.03.2025 was duly submitted to the DFO, Gautam 

Budh Nagar by the RFO informing regarding all the above- mentioned 

inquirics and actions undertaken in pursuance of the complaint filed by the 

Complainant (Applicant hercin). 

(KP. Yadey Reg. 

3

4

5
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A copy of the Report dated 18.03.2025 is annexed herewith and marked as 

ANNEXURE-7. 

11.That subscquently, the DFO vide letter dated 19.03.2025 informed the 

Applicant regarding all the actions taken by the Forest Department in 

pursuance of the complaint filed on 05.03.2025. It is submitted that the 

aforementioned letter has been received by the Applicant. 

A copy of letter dated 19.03.2025 is annexed herewith and marked as 

ANNEXURE-8. 

12.Hcncc, the present afidavit is being filed for the kind consideration and 

perusal of this Hon'ble Tribunal. 

13. I statc that cverything stated above has been stated by me in my officia! 

capacity on and derived from the official records and I state that nothing 

material has been concealed therefrom. 

KAY Reg. 

DEPONENT 

6

7
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Verified at 

VERIFICATION 

on this day of 

the contents of the above affidavit from paragraphs I to 13 are believed to be 

(K.P. Yajay Reg. Ng23/ 

truc and correct to the best of my knowlcdge and belief. No part of it is false 

and nothing material has been concealed therefrom. 

2025, that 

ATTESTED 
K.P\YABAV 

NOTARY PUBLIC 

L9 0CT 2075 

Rsegi 
DEPONENT 

NOIDA 09 OCTOBER
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ANNEXURE-196
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ANNEXURE-2
98
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ANNEXURE-3
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ANNEXURE-4101



ANNEXURE-5
102



ANNEXURE-6103



ANNEXURE-7104


